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| Heard ld.Advecate Ms. S, Chatggpadhyay on kehalf of fhe
apﬁliCaht Shri Amal Kr. Mukherjee whe filed this applicatien fer
recastihg his leave salary afresh on the gigund that there are twe

AK. Mukherjees at Shalimar ih the same department. Appiicant is
; TN

alse A;K. Muk her jee, the ether staff as Achinta

Kumar Mykher jee, whe was junier and below rank, had a sick wife ane
1y Al newt M
. fer whem he had te report sick very often and mest of the sick peried,
.had been debited tet he acceunt of the applicant and thus requlariga-
N - - ,
tinqﬂrequired to be 'mk‘ Be by the respendents. Accerdingly, he
made several representations te t he autherities fer verifiéktion of
his leave acceunt and te grant apprepriate relief @fiieawéyggigky as
admissible te him; but te no effect. Nene appears on behalf of the

respondents and no reply has been f iled by the respendents. After

aring the ld.Advecate of the applicent I find thet it is a fit cese
te direct the respendents te dispese of the representatien of the
applicani after examining the recerds of the twe pérsens as mentiened
in the representation and te pasifg;eaking erder théreon wipﬁin four
menths frem the date of cemmunication ef this qroer. If the claim

of the appllCcnt is found acceptable then he may be granted all
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'benefits as prayed for in the appllcatlon frem the date of decisien

taken hy the autherity ever this matter and accordlngly, the appli-

cation is disposed eof, Applicant .is given liberty te file a fresh
application, if any,ob~ Aluss -
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( Dy Purkayastha )
Mémber(J)




